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ORDER  

 Now the additional Written Submissions  have been filed by 

the Appellant. 

 The learned counsel for the Commission wants to make some 

submissions with reference to some aspects referred to in the 

Written Submissions  filed by the Appellant.  Accordingly, he is 

permitted to file his written note and make his submissions. 
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 Post the matter for further hearing on  06.02.2013.  The 

learned counsel for the other parties are at liberty to file their 

respective written notes, if any,  after serving copy on the other 

side.  

 

   (Rakesh Nath)        (Justice M. Karpaga Vinayagam)  
Technical Member                                           Chairperson  
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